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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

ORIGINAL APPLICATION NO. 123/2025/EZ

o

BIPLAB KUMAR CHOWDHURY
........ APPLICANT(S)

VERSUS

WEST BENGAL POLLUTION CONTROL BOARD & ORS.

........ RESPONDENT(S)

AFFIDAVIT FILED BY RESPONDENT NO. 01, THE WEST
BENGAL POLLUTION CONTROL BOARD.

Most Respectfully Sheweth

I, Sri Swarup Kumar Mandal, son of Shri Barendra Mandal, aged
about 56 years, by Religion - Hindu, by Occupation-Service,
working for gain at West Bengal Pollution Control Board, having

office at 10A, Block- LA, Sector- III, Bidhannagar, Kolkata - 700

106, do hereby solemnly declare and say as follows:-

06 NOV 72055 .
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01. That, I am the Chief Engineer, West Bengal Pollution Control
Board (hereinafter will be referred to as the “State Board’) and I
am well acquainted with the facts and circumstancés of the case.
1 have been duly authorized by the Respondent No. 01, to affirm

this Affidavit on its behalf and as such, I am competent to do so.

03.
National Green Tribunal, the State Board caused an inspection
of the alleged unit, namely, M/s Larsen and Toubro Limited,
located at JL no. 42, Khatian no- 1030, Plot no -999 Mouza & Vill-
Dakshin Chengmari, P.O.- Hemaguri, PS & Block- Kumargram,

Dist Alipurduar, Pin- 736203, on 14.10.2025.

04.That, the following observations were made from the said
inspection:
M/s Larsen and Toubro Limited is situated on river bank of

Raidhak II river. Unit had installed boundary wall made of GI

06 NOV 72075 .
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towards river side and remaining one side.

The 1.1nit had installed following plant & machinery:
Primary Crusher - 1 no., Secondary crusher - 1,'ho., Terti
crusher - 1 no., Screen - 2 nos. and Conveyor belt - 14 nos.
All these machineries were found uncovered and no telescopic
chute was installed at top discharge point of each conveyor belt.
Also, there was no arrangement of enclosure for storing of
stoné dust. Roads within the unit were unpaved. No mounted
water sprinklihg arrangements at strategic locations of the unit
were observed.

The unit was found not in operation. As informed by unit
representative at the time of inspection, the unit was not in
operation in the past five months for completion of highway
project of National Highways and Infrastructure Development
Corpofation Ltd. (NHIDCL) between Dhubri & Phulbari in
 Assam. Huge stocks of sand, stone chips (finished product) and
stone dust in open area were observed Wi’&ﬁn the unit

premises.

06 NOV 2005
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05.That, the following remarks were made from the said
inspection:

(a)No arrangement for covering dust generating process
machineries, in order to minimize dust to be carried away by
wind was observed. Also, the unit had not installed any air
pollution control device for Primary Crushér/ Secondary
Crusher/Screen. Unit had not installed telescopic chutes to

drop down the products from final discharge point of each

conveyor belt to ground level.

(b)There was no permanent water sprinkling arrangement at

strategic locations within the unit premises.

(c)Representative of M/s Larsen & Toubro Ltd. informed
verbally during inspection that the stone crushing activity is
not an EC attracting activity as per EIA Notification, 2006

and this project would be closed within January 31, 2026.

(d)The State Board issued direction to the unit' vide Memo
dated 11.04.2025 and subsequently the unit has obtained

relevant documents mentioned as follows:

06 NOV 2075
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(i) The Principal Chief Conservator of Forests, wildlife & Chief
Wildlife Warden, WB vide memo no. 1501/ WL/2W-
682(Part-VII)/2024 dt. 14.05.2025 for not granting NOC as
tﬁe unit falls under Buxa Tiger Reserve Eco-Sensitive Zone
as stone crushing is a prohibited activity as pe; Notification

of MoEF & CC vide S.0. 3031 (E) dt. 07.09.2020:

(i) AECOM Asia Company Ltd, on behalf of NHIDCL had sent
a letter dt. 25.04.2025 to the unit stating that (a) at present
NIHDCL is not in a position to declare that the unit is not

engaged in any river mining activity without verifying any

material fact and ground reality condition, (b) ;.The unit has
been collecting the riverbed materials from different vendors
and all the riverbed materials are used for this Dhubri
Phulbari Bridge Project. There may be high probaﬁihty of

using part of those materials in commercial purposes also.

M/s. Qimplexv Infrastructure Limited has no unit for stone

crushing at the said site.
Copy of the Inspection Report of the State Board is annexed

herewith and marked with letter “R”.

06 NOV 2025
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06.It is therefore respectfully prayed that Hon'ble Tribunal may

pass such order/orders as it deems fit and proper-in the interest

of justice.

AR P e

DEPONENT

06 NOV 2075
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VERIFICATION

I, Sri Swarup Kumar‘Mande;l, son of Shri Barendra Mandal, aged
about 56 years, by Religion - Hindu, by Occupation—SerViée,
working for gain at West Bengal Pollution Control Board, having
office at 10A, Block- LA, Sector- III, Bidhannagar, Kolkata - 700
1106, do hereby solémnly declare and say as follows:-

1. That, I am the Chief Engineer, West Bengal Pollution Control

Board e;nd I am well acquainted with the facts and
circumstanceg of the instant Original Applicatioh.

. That, the statements made in paragraph 1 of this affidavit is
‘true to my knowledge and belief.

3. That, thé"statements made in paragraphs 2"to & of this
affidavit are my inforrnation derived from the records
available in the office of the State Board which 1 verily
believe to be true and the resf are my respectfql submission

before this Hon’ble Tribunal.*

»

%é i W gl DEPONENT

[debfified and corrected by me

- Advocate ‘ :
WBPCB ‘ * Solemnly Affirmed &
: Declared Before Me -
'On Identification By.@.............

SARBANI MITRA
KOTAKY
Regd. No.- 5515/08
Mob.- 8777303277

06 NOV 2075
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Inspection Report

As per Hon'ble NGT order vide OA no. 123/2025/52 dured
08.09.2025 against M/s Larsen and Toubro Limited and M/s |
Simplex Infrastructure Limited for carrying stone crushing |
__aclﬁ_vitics in the riverbed of Raidhak-II ﬁycr

M/s Larsen and Toubro Limitcd : T J
-999 Mouza & Vill-;

JL no. 42, Khatian no- 1030, Plot ng

Address
Dakshin Chengmari, P.O.- Hemaguri, PS & Block-|
i ) I l(umargram, Dist Alipurduar, Pin- 739293 e A ,
Local Electrical Authority WBSEDCL ‘
-‘-—g_—‘\‘— ——— . e — o S e Y

Category

Status of Statutory
Compliance

Date Of i;spection
Inspected By

Consent to Operate was granted by SD5,~Ahpturduarand 1l ié
valid up to 04.01.2026 & e S

14/10/2025 S . S

1. Dr. Prasun Kumar Mondal, AEE & I/C, Siliguri RO
2. Sri Subha Biswas, JEE, Siliguri RO _ L e

M. Biplab Ash, DGM- QMC of the unit
Mr.__ Prqsanjit Saha, Asst. Mgr.- Admin & Finance of the unit

Person Met

Observation:

M/s Larsen and Toubro Limited is situated on river bank of Raidhak I] river. Unit had instal
boundary wall made of GI sheet at its two sides. There is no proper boundary of the unit toy

river side and remaining one side.
The unit had installed following plant & machinery:
Pr. Crusher - 1 no., Sec. crusher — 1 no., Ter. crusher — ] no., Screen — 2 nos. and Con

belt — 14 nos.

between Dhubri & Phulbari in Assam. Huge stocks of sand, stone chips (finished product) &
stone dust in open area were observed within the unit premises.

M/s Simplex Infrastructure Limited (mentioned ip Hon’ble NGT order vide OA no.
123/2025/EZ) had no unit for stone crushing at the said site. .

Photographs (Annexure 1) taken at the time of inspection is enclosed along with this inspection

report,

Remarks: . ; L
2) Noﬁarrangeme,’}t for covering dl{st generating process mac?unenes, Was observed in
order to minimize du§t to be carried away by wind. Also, unit had not installed any ajr
pollution control fiev1ce for Primary Cmsher/Secondary Crusher/Scrcem_ Units hag not
installed telescopic chutes to drop down the products from fina] discharge point of each

conveyor belt to ground level.
W
@ Scanned with OKEN Scanner




b)

c)

d)

Signatire of Inspecting

'K Page |2

‘ ic locations within the
There was no Permanent water sprinkling arrangement at strategic locations
unit premises,

Rt_ipresentative of M/s Larsen & Toubro Ltd. informed verbally _during inspection that
this project would pe closed within January 31, 2026.

WBPCB issucd direction to the unit vide memo no. 10743-IM-11/2009 dt. Il(i:tlf’gij
(Annexure 2) and subsequently, the unit has obtained relevant documents me
as following -

i) Principal Chicf Conservator of Forests, Wildlife & Chief Wildlife Warden, WB
has informed the unit with letter vide memo no. lSOl/WL/ZW—éSZ'(Part-
VII)/2024 dt. 14.05.2025 (Annexure 3) for not grantin.g NOC as the unit f.'a'lls
under Buxa Tiger Reserve Eco-Sensitive Zone and its stone c‘rushmg 15 a
prohibited activity as per Notification of MOEF & CC for Buxa Tiger Reserve

vide S.0. 3031 I dt. 07.09.2020.

) AECOM Asia Company Ltd, on behalf of NHIDCL had sent a letter dt.

25.04.2025 (Annexure 4) to the unit as (a) At present, NHIDCL is not in a
position to declare that the unit is not engaged in any riyer mining activity
without verifying any material fact and ground reality condition, (b) The unit
has been collecting the riverbed materials from different vcnc!ors and all the
riverbed materials are used for this Dhubri Phulbari Bridge Project. There may

be high probability of using part of those materials in commercial purposes also.

Signature of Inspecting
Officer Officer
Sri S. Biswas, JEE Dr. Prasun Kumar Mondal,

AEE & I/C, Siliguri RO

249
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m.““‘"‘r—\— N‘ L FE (Hepartmont of buviroament, Goverament o Wesit Bengaly - .
A N 0 by’ l Parihest Blanwan, 104, Black = LA, Sector 11, Ridhannagae
a\ ) 7 N2 Lifestyle for Feotkatu - 700 [06, Ph, M. 2202309753095
Environmant Webnite winvdsochgavin, Gonil nerwbpebwbisbangls podin, ",

Memo No. AM-112009 (Pan-X1D Do 10472025
DIRECTIO '

WHEREAS, M/ Larsen & Toubro Lud, (hereinaler referred to ns the industry) tocated at JI. No. 42,
Khatinn No.~1030, Plot No-999, Mouza & Vill-Dakshin Cheagmarl, P.O.-Hlemaguri, I.S. & Black-
Kumarprant, DisteAlipurduar, Pinc736203 was inspecied by the West Hengal Pollution Cantrol Board
thervinafter referred 10 as the State Board) official on 12.12.2024 in connection with a complaint received
from Shri Biplab Ke. Chowdhury, Kolkata-70005 1 regarding environmental pellution for stone crusher unit
ol river bed mining at Raidhak 1, Tlimguri Kumargram, Alipurduar. During inspection the following
abservations were made by the inspecting ofliciali-

' ¢ The unit is situated nearer to Raidhak 1 River. Geo-coordinates were n1c.1'~:urcd and the distance

4 betw een the unit and the viver edge of Raidhak 11 is about |30m. :

*  As per Notification of Ministry of Environment, Forest & Climate Change (or Buxa Tiger Reserve
dated 07.09.2020, Eastern boundary of ESZ of Buxa Tiger Reserve is upto Sankosh river, so the unit
fatls within its BSZ (as per Map). ’

! « The unit has installed boundary wall made of GI sheet. Qutside of llu. unit premises, there is some
wreenery at its two sides,  In remaining two sides of the unit, there are vacant Iand Thcrt. are no
residences adjacent to the unit,

+  The unithas installed plant & machinery comprising of 01 no. Pr Crusher. ()l no, Sec crusher, Ol no.

Ter crusher, 02 nos. screen and 14 nos. conveyor belt.

*  All these machineries were found uncovered and no telescopic chute was installed at top discharge
point of cach conveyor belt. Also, there was no arrangement of enclosure for storing of stone dust,
Roads within the unit were unpaved, Waler sprinkling arrangements were made at all crushers'&
screens. ) X .

« No arrangement for covering dust gencrating process machineries, was observed in order to minimize
dust (o be carried away by wind. Also, units has no installed any air pollution control device for
primary Crusher/ Sccondary Crusher/ Sereen. Units bas not installed telescopic chutes to drop down

. the products from final discharge point of*cach conveyor belt to ground level.

o There ®as no permanent water sprinkling arrangement at strategic lotations within the unit premisés. .

» During inspection the unit was found not in operation due to Junch time as per version of unit
representative. Huge stocks ot boulder (raw material of the unit), sand, stone chips (finished product)

& stone dust 1n open area were observed within the unit premises.,

o During inspection, it was observed from distance that backhoe loaders were present on the Raidhak
River bed and there was no approach road to reach there, ‘ :

g « Installation of backhoe loaders on the Raidhak river bed rellects that there “‘“}..bE.PO,SS:lb'IHU‘IQJ

| mining of river bed materials, Soumen Nandy, stall’ of WBMTDCL informed through phone to

y inspecting officials that WBMTDCL has made an agreement with M/s. Sourabh Kr. Roy, Kol 42 for

. dredging/desilting on Raidhak river at Kumargram, Alipurduar :

] e Huge stocks of river bed materials in open land were observed outside of um( premises of M/s. Larscn
& Toubro Ltd. )

»  Representative of M/s. Larsen & Toubra Ltd., informed during inspection that sznd hugu stocks, of
river bed materials outside ol unit’s premises were possessed by Sri Subhrajit Sarkar, B:trowsha1
Alipurduar (mentioned in complaint du«.umcnl) and a road e-challan was shown by M/s. Larsen &
Toubro Ltd.

 AND WHEREAS, the Consent lo Opcrmc was gramed by the Sub-Divisional Ofﬁcer, Ahpurduar which is - -
valid upto 04.01,2026. )
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AND WIIEREAS, the unit wus called for i hearing
- Biplab Kr. Chowdhiury, coniplainant wars also reque: ted .“'_' it

was preseni in the hearing and alleged that the vt (.nr‘rzu f’,‘ ehips s the

permission of the competent authority and they are welling the stnne CND:

West Bengal and Assam.

e i of ths Tennd e

) " PPy J i ":""
adiin presentin e Jigating. Aotar h{,»,_!»,} .
. | mininy achivily Y 2 R P (A
i parket sl e bygts o

on 17022025 at the 1

sotbupneed ot the

o in the heanng ol
el ‘ ety e stz

AND WHEREAS, the representatives on behalf of the unit appeins S130). Abparduar §61 0]
have vbtained Consent to Establish and Consent to Operate lrm‘n the ! o " re / copstristion project ol
crusher for manufacturing stone chips which are being wsed for the lnhnv.mu,’lu‘ L'mll Phtbart waseded by
four lane Bridge including approaches over river Brahmapulra bejween l)‘lm i .', Bt they are fros iy
. National Highways and Infrastructure Development Carporation Lid. lhc}" I_”"’“'""_‘ I 'j‘," w-zmll It
boulders for its stone crushers from the stppliers who have all tie requisite 1miing b";,— r"""' Jisttred.
accorded and issucd by the District Level nvironment Impict Assc:smunl‘ ﬁ.ullu{my.'/s :pt‘tr« ; ,-":l\ "i:;"-
They stated that the stone chips are being used for the parpose of the said Govt ol lndu! projrgt "’_(- '“ =
are not engaged in selling the boulders or stone chips 1o any third pary for commercisl phrpmhes e
mentioned that the stene crushing activity is not an £C (Envisonmental Clerance) attracting activity i g
EIA Notification, 2006. )
AND WHEREAS, during the coursc of hearing the unit was dirccted to submit penmission of Principal Chixf
Conservator of Forests (Wildlifc), Dircctorate of Forests, Gavi, of West Bengal within fifteen days from the
date of hearing. But the unit did not submit the same. :

NOW THEREFORE, considering the above, M/s. Larsen & Touhro Ltd, logated an S, No, 42, Flitias
No.-1030, Plot No.-999. Mouza & Vill.-Dakshin Chengmari, P.O.-Hemaguri, P.S. & Bluck Funiargrans,
Dist-Alipurduar; Pin-736203 is hereby granted a time period upto 30" April, 2025 for complying with the
following directions:-

1. That, the unit shall submit permission from Principal Chiel Conservator of Forests ( Wildlife).
Directorate of Forests, Govi. of West Bengal for its stone crusher plant within Eco Sensitive Zore o
4 Buxa Tiger Reserve. '
2. That, the unit shall submit declaration with authenticatcd documents endorsed by Nistional Highw s
nOTARY * and Infrqsuu;rureDcvclopmem Corpogution l',ldf. MilniSlry o[ Road ‘lwansport & Highwuys, Govr, «
ko £15/08 of India mentioning that they are not engaged in any river mining activity. o ‘ )
P@ﬁ.fi&-ﬁ-‘ 1 .L./ 3. That, the unit shall also submit declaration e¢ndorsed by National Highways and Infrassructure
& Development Corporation Lid., Ministry of Road Transport & Highways, Govt. of [adiy 1hat
excavated materials arc not being used for any commercial purposes. it is only being used dedicatedty
for the said Govt. infrastructure/construction project and afier completion of the sajd Govi, project,
they will dismantie the stone crusher plant from the existing project area, .

The Asst Environmental Engincer & In-charge, Siliguri Regional Of] fice of the Board is requésicd 10 Ooversey
the compliance of Board's direction. I the unit is found to be non-complying, the State Board will take action
in this regard. ) L o : .

This direction is issued in exercisc of the powers conferred under the provision of Section 334 of \\'mcr'
(Prevention & Control of Pollution) Act, 1974, Section 31A of Air (Prevention & Control of Pollution) Act
1981, the Environment (Protectjon) Act, 1986 and Rules made the X

re upder afier being approve
Competent Authority. ‘ ' NG approved by (he

. By Order,

Sd/. ,
Officer-on-Special Duty
= (Operation & Exccution)
West Bengal Pollution Contral Board

/ quc'Z of3
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Copy forwarded for informutlon and negesaury netion 10«

1.

SEwapy

\)V'bhri Biplab Kr. Chowdhury, 108, M.D, Roud Purbita, Sukunta Sarani, P.S. Alrpon Bnrau Lolkota- X

253

M/’ Lursen & ‘Toubro Lid., JL No. 42 Khatlan No. ‘l()B(I, Plot No.-999, Mou;u & Vill, Dakshln

Chengmurd, P.O.-Hemugurl, 1S, & Block-Kuinurgram, Dist.- '\"PU"'W' Fin-736203
The Chief Enpineer, Plapning & EIM Cell, WRPCH,

The Senior Law Oicer, WIBPCH

Smt. Paushali Muklherjee, Special Law Oﬂlcu. WP H o
The Asst, Bavironmental Englneer & In-charge, blllyun Regional Office. WBPCH
T.A, 10 the Member Secretary, WBPCE "

A 10 the Chalnnan, WBPCB ,

700051

9. Technical Cell, WBICB for updating the website

10 Environment Officer- Communication, WBPCH for Lnréuhlwn throug,h ﬂual ﬁlL
1l Guard filc of O & E Ccll

Officer-on-Special Duty
(Opceraton & Excecution) ‘
West Bengal PPollution Control Board:

Page 3of3
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Government of West Bengal

Directorate of Forests .
Office of the Principal Chief Conservator of Forests (Wildlife)
' & Chief Wildlife Warden, West Bengal
‘Bikash Bhawan, North Block, Third floor, Saltlake City, Kolkata- 700 091
Tel No 2334-6990/ 2358-3208, Faxy 9I 033 2334 5946

Memo No.: 1501 /WL/2W-682(Paxt-VII)/2024 ' Date: 7Y /0572025

To:  Sri Gopal Ale
Partner of M/s North Bengal Stone Separated & Crusher Mill
E-mail ID- kujurlukash1995@gmail.com/ bka@Intecc.com

Sub: NOC regarding construction of stone crusher unit at Alipurduar, West Béngal- re

Ref:  Your application dated 21/02/2025.

Sir,

With reference to the subject and application cited above, this is to:inform you that stone
crushing is a prohibited activity, as per the notification of ESZ of Buxa Tiger Reserve vide the MoEF &
CC, Govt. of India’s S.0.3031 (E) dated 07.09.2020.

So, NOC cannot be given for such activity which falls under the BTR Eco- Sensitive Zone.

~ (Sandeep Sundriyal, IFS)
Principal Chief Conserv ator of Forests, Wildlife
& Chief Wildlife Warden, West Bengal

Memo No.:150(2) /WL/2W-682(Part-V11)/2024 Date: [ty /0512025
Copy to: ‘ R

I. The Chief Conservator of Forests & Field Director, Buxa Tiger Reserve, West Bengal.
2. The Deputy Field Director, Buxa Tiger Reserve (East) Division, West Bc?ngal.

s

Principal Chief Canservator of Forests, Wildlife
& Chief Wildlife Warden, West Bengal
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To,

The Project Director

L&T Constructions

Dhubri Phulbari Bridge project
Village: Adabari Pt Part -1l
PO: Dhubri, P.S & Dist: Dhubd
State ~Agsam; Pin: 783 324

.Attn: Mr. V. R. Saravana Kumar

FELCLAL bava Commpsny Lmitend
T Ficor

fafirity Towsr C

OLF Cytar Oty

CLF Pz

Gugacn 12202

Haryas

nca

Cre UTAZIFRZIEFTCSIAIEE
T: 243 124 KEBND
BALIR LS

! Fpr 25,2025

Our Reference
OHUTRAECAS 181 TIGB LS54

“Construction of four Lana Bridge including approaches over River Ershmaputra betswesn Dhubr (os

Contract;
North Bank) and Phulbari (on South Bank) in the Stats of AssamiMeghalzya on NH-1278 (Dssign lsngh
19.282Km) on JICA Daxlgn bulld with Lcan asslstance from JICA.”

Subjoct: Roquestto provide declaration for the purchased Riverbed matarials from Crusher Flant, Hermagurd, Wiest
‘Bengal -~ Reg,

Ref: 1. Contractor's ktter no. LAT/TIC/DP/25-26/4717 dated 23.04.2025

2. West Bengal Pollution Board Memo no 10743(1)-1M-11/200%(Part-Xil) dated 11.04.2025
Dear Sir,

Vide the letter under ref#1 the Contracior has requested to provids necessary dedaration from the Authonty (WHIDCL] o
. the West-Bengal Pollution Control Board on of befors 28" Aprif 2025 z2bout the usage of Rrierted materizis Fom Ce arusher
plant Hemaguri, West Bangal otherwiss West Bonga!l Pofiution Contrel Board may shutdown the slorementioned Siore
Crushing unit ahter 30" April 2025 as per their directive. While scrutinizsing the matier we have follosing coasrvziers vis-3-

vis the compliance gought

Sl Compliance 8ought by West Bangal Pollution
\no Control Board

Our cbszrrations

v That the unit shall submit permission from Principal Chie!
SARBANI MITRA 4 Conservator of Forests (Wildifa), Directorate of Forests,

NOTARY

+ ]I Govt. of West Bengal for its stone crusher plant within
Eco Sensitive Zone of Buxa Tiger Regerve.

The Centracior hes faded to provide the same siong wils Sewr
request jetier

e -

That, the unit shall submit dedlaralion with authenticated
documents endorsed by Hetionsl Highways and
Infrastructure Development Corporation Lid, Miniaty of
Road Transport & Highways, Gowt of India mentioning
that they are not engaged in any river mining activity.

Unde(wl'gzbas’s the Acthorty (NHIDCL) wil provice e
declaraton tat the Contrecicr is nct ergaged n any river
mining activity wihout verifying eny materal o and ground
reality conctions. So, e Contracior naeds o sutstaniale
the same with cocumen’ary evcence.

3 | That, the unil shall also submit declaralion endorsed by
National Highway Infrastructure Develcpment
Corporation Ltd, Ministry of Road Transport & Highway,
Govt. of India that excavated materials’ are nat baing
used for any commercial purposa,’it is onty bemg used
dedicatodly for the said Govi-infrastructure/ construction
project and after completion ol the zaid Gont. Project they
will dismantle the stone crusher plant from (ne exiating

The Conuactor has been colecing the mwerced materais
from diffecent vendors. So, tased on which process the
Contractor ensures that ai te rverces malenais coleciad
from diflerent vendors are used for thes Diuta Phuttan Boicge
Project. There may te high pretaziity of asing part of Bose
materia’s in comumercial purpcaes also. The Contracor neecs
o substantiale the pcsnicn win necessary cocumentary
gvidence. Under rese prevaences & undse which grourd the

project area. Authonty (NHIDCL) wit subm? Ceclarsion B3t excavated
materiais are not Eeing used for any commercal pupcses, €
Is only being used decicatedly for e sad Gownt
infrastructure/ constructon peoject
BOCOM.COm

Out Reterarics UHUMRARLES1811/GD burrs€0

N
socnes G
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Moreover, tha Contractor remained silent about the Compliance status of the observations made by the Wast Bengal Slate

Poliution Control Board in their iettsr from Paint no S to 9 during their site visit on 12.12.2024.

It is neediess to mantion here that as par Appendix-7, Employer's Requirement 3.3 (1) Borrow Aroas and Quany, it shall
be the rospomlblllty of the Contractor to arrange for the borrow areas (for fill material) and quany sftes (for

aggregates and rock material) using his own resources and at his own cost.

Further, it's also pertinent to mention that as per Part-4 Specificatiohs, Contractor shall source all ather required soll,

stone, aggregate and other canstruction matenials from properly licensed quarries as far as possible.

So, without having any material fact and proper substantiaon the AE is restrained to put to;_ward Contractor's requsst bafore

Authority (NHIDCL).

This is for your necessary action.

3

Yours sincerely,
For and on behalf of the Authority's Engineer

e__)\f-«m

Dr. Gurinder Singh Bawa

(Team Leader)

AECOM Asia Company Ltd in association with PADECO Co. Ltd.
E: Gurinder.Bawa@ascom.com

cc: 1. Mr Pankaj Singh, ED(P), NHIDCL, Guwahali.
2. Mr. Muralikrishna Karamtothu, DGM (P), NHIDCL, Dhubri.

-
-

@8com.com
Our Reference DHU/TRA/80851817/GB:bm/E501
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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

ORIGINAL APPLICATION NO. 123/2025/EZ

BIPLAB KUMAR CHOWDHURY
........ APPLICANT(S)

VERSUS

WEST BENGAL POLLUTION CONTROL BOARD & ORS.

........ RESPONDENT(S)

AFFIDAVIT FILED BY RESPONDENT NO. 01, THE WEST
BENGAL POLLUTION CONTROL BOARD.

SIBOJYOTI CHAKRABORTI
ADVOCATE
HIGH COURT AT CALCUTTA
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